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17. That in view of the avements made in paragraph 19 of the Aftidavit in support
of Summons for Directior! the question of the filing of a separale Company
Summons for Direction and separate Company Scheme Petition under Section
234 ofthe Companies Act,2013 by the Transferor Company, does not arise as

the Transferor Company is incorpomted and situated in the Republic of
Mauritius at 6rh Floor, Tower A, I CyberCity, Ebene, Mauritius. The Applicant
Company undertakes to comply with alt the requisite statutory compliances

under the applicable laws of the Republic of Mauritius so that the Scheme will
take effect from the Effective Date m€ntioned and defined therein. The said

Undertaking is accepted.

18. The Applicant Company to serve the notice ugnn:- (i) concerned Income Tax
Authority within whose jurisdiction the Applicant Company's assessments are

made (ii) the Central Govemment tbrough the office of the Regional Director,
Westem Region, Ministry of Corporate Affairs, Mumbai Maharashna (iii) the

concemed Regishar of Companies and (iv) the Reserve Bank of India with a
directiou that they may submit their rcpresentations, if any, within a period of
thirty days fiom the date of receipt of such notice to the Tribunal and the copy
of such repres€ntalion shall simultaneously be served upon the Applicant
Company, failing which, it sha[ be presum€d that authorities have no

representation to make on the proposal as per Rule 8 of the Companies
(Compromises, A[angements and Amalgamations) Rules, 2016.

19. The Applicant Company to file an Affidayit of service of notices issued to
shareholders, creditors, publication of notices in newspapers, to the regulatory
authorities as stated hereinabove and do report to this Tribunal that the

dtections regarding the issue of notices have been complied with.

V. Nallasenapathy, Member, (T) Kumai, Member (J)B.S.V. Prakash
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